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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL 
BENCH AT NEW DELHI 

ORIGINAL APPLICATION NO. 77  OF 2026 

IN THE MATTER OF : 

SMT. GOSIA KHATOON    ….APPLICANT 
VERSUS 

STATE OF HARYANA AND OTHERS               …RESPONDENTS 

OBJECTIONS/ REPLY ON BEHALF OF RESPONDENT NO. 4,   
M/S AOV AGRO FOODS PVT. LTD. 

1. That before giving the reply to the letter petition filed by the

Applicant against the Respondent no. 4 herein, it is submitted

that each and every averment and allegation made against it are

false and are denied.

2. That at the outset is further necessary to submit that earlier an

OA No. 738 of 2023 was filed against the present Respondent

no. 4 making similar allegations. However, considering the

report of the joint committee formed therein by the Tribunal,

reply of the answering Respondent therein, concluded that there

is no non-compliance as on that date and disposed of the OA by

order dated 15.07.2024. Thus, as on the date of order disposing

of the OA the answering Respondent was found to be clearly in

compliance of the relevant norms and the law.

3. Brief background of the Respondent no. 4

3.1 That answering Respondent No. 4 is a private limited company 

incorporated on 08.10.2009 and registered with ROC Kanpur, 

U.P and has its registered office at Gautam Budh Nagar (Noida),
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U.P. The answering Respondent is engaged in the business of 

providing fresh chilled and frozen packaged high quality meat to 

hotels and restaurants as well as to government organisations. 

3.2 The answering Respondent has its meat processing plant at Vill. 

Tapkan, Tehsil Nuh, District Mewat, Haryana which was 

established between 2014-2016 and is operative since then. At 

the said plant of answering Respondent it processes sheep/goat 

and chicken meat.  

3.3 That answering Respondent carries out operations under the 

license from FSSAI, APEDA etc. The FSSAI license is valid 

upto 20.12.2026 for sheep/goat while license for chicken is valid 

upto 26.09.2026. Similarly, license from APEDA which is an 

authority granting license for export of processed meat after 

exhaustive inspection for hygenie and sanitary condition is valid 

upto 20.12.2026. A true copy of the FSSAI license for sheep/ 

goat dated 16.12.2024 is ANNEXURE R-1 [PG.          ] and A 

true copy of the FSSAI license for chicken dated 08.10.2024 is 

ANNEXURE R-2 [PG.          ]and A true copy of the APEDA 

license for export of processed meat dated 03.02.2026 is 

ANNEXURE R-3 [PG.          ]. 

3.4 That it is also pertinent to mention that answering Respondent 

had also been a supplier of processed meat to government 

organisations as well and more particularly Indian Army. It may 

be noted that in order to supply to Indian Army the answering 

Respondent has to maintain a very high level of hygiene as well 

as compliance with statutory norms. Under the supply tender 

from Indian Army the answering Respondent can only supply 
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from a unit after its being inspection for hygiene and others 

norms and a certificate is issued to it. 

4. Reply to the Allegations of the Applicant :

4.1 That the Applicant has made bald allegations without any 

substance, against the said plant of the answering Respondent. It 

is submitted that the aforesaid plant is operated by the answering 

respondent in strict compliance of the statutory rules and 

regulations. The said plant at Tapkan, Nuh was established after 

obtaining consent to establish from the Haryana PCB.  Pursuant 

to establishment of its unit the answering Respondent obtained 

prior consent to operate under the Air and Water Act. Presently 

the CTO was renewed/ obtained on 01.10.2025 up to 30.09.2028 

and authorization under the Hazardous and Other Waste Rules 

2016 is also valid upto 30.09.2028. A true copy of the CTO dated 

13.0.1.2026 is ANNEXURE R-4 [PG.          ] and A true copy of 

the Hazardous Waste Authorisation dated 30.03.2026 is 

ANNEXURE R-5 [PG.          ]. 

4.2 That it is denied that answering Respondent is responsible in any 

manner for cancer, TB or other respiratory diseases caused to the 

people in village. There is no foul smell emanating from the unit 

of the answering Respondent and even if there is some mild 

smell, the human settlement is at much distance from the unit of 

the answering Respondent to be affected by it. The complaint is 

bereft of any details of the persons or of any document/ evidence 

of medical checkups or investigations of these people clearly 

establishing any link between their death and the operations at 

answering respondent’s plant. The allegations being without any 

substance deserves to be rejected. Moreover, it is also pertinent 
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to mention that the plant is situation at a considerable distance 

from the village and not very likely that any odour or smell can 

reach the village affecting the villagers. The plant is surrounded 

by farmland and there are no houses or residences nearby. A true 

copy of the google imagery of the plant of the answering 

Respondent dated NIL is ANNEXURE R-6 [PG.          ] 

4.3 That in this respect the reply of the HSPCB dated 01.04.2026 is 

necessary to be considered. The National Program for Non-

communicable Diseases Nuh by its letter dated 30.03.2026 has 

informed that there has been no disease caused to any resident 

form the smell or odour of the plant of the answering 

Respondent. On the contrary the said letter clearly mentions that 

the primary the cancer was related to mouth, tounge, blood and 

reason for cancer was smoking and chewing of tobacco. Further, 

the TB was caused by contact from an infected person and heart 

attack was also due to lifestyle reason and use of tobacco and 

smoking. Thus, the allegations are  clearly misleading and false.  

4.4 That it is, however, stated that bones and other non-edible 

contents generated daily which is around 20 MT/day is processed 

in the rendering plant of capacity 25 mt/day. The answering 

Respondent has provided bio-filter to suppress any odour from 

the rendering plant and hence it is highly unlikely that the 

diseases were caused by the smell from the unit. Answering 

Respondent has installed several defoggers so as to curb the 

smell or odour in the premises and even at the gates of the plant. 

The photographs attached with the reply of HSPCB also shows 

the installed defoggers. Photographs of the defoggers installed at 

4

41

30



different locations in the unit dated Nil is ANNEXURE R-7 

[PG.           ] 

4.4 That it is further denied that the answering Respondent is 

discharging any trade effluent on the farmland or in open so as to 

damage the land or underground water. The answering 

respondent has an NOC Haryana Water Resources Authority for 

extraction of underground water of 450 m3 per day. The said 

NOC is valid upto 06.07.2026. A true copy of the NOC from the 

Haryana Water Resources Authority is ANNEXURE R-8 [PG.         

________] 

4.5 That there is an ETP installed in the plant of answering 

Respondent which treats the used water and the said water is 

reused in the plant itself for upto 45%-50%. The remaining of the 

water is used in irrigation for plantation etc. and is sent to the 

plantation which is done as per Karnal technology. The water 

which is further left unused is kept in the pond as storage for use. 

The answering Respondent also has a rain water storage which is 

a private pond wherein rain water is stored for use. The reply of 

HSPCB contains at page 22 the photograph of the Karnla 

technology planation. A true of flow chart of the irrigation 

management plan of the answering Respondent dated NIL is 

ANNEXURE R-9 [PG.              ]  

4.6 That it is submitted that ponds are not public ponds but are 

private ponds made by the answering Respondent on its own 

land. Said ponds are used for storage of treated water to be 

reused in plant and the excess water is drained through the zig-

zag trees plantation as per Karnal technology for water treatment 

and for rain water harvesting which is seasonal and is only filled 
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during the rains. As said ponds contains water all round the year 

it has its own flora and fauna and there are fishes and even 

tortoise (which came to the pond itself). A true copy of the floor 

plan of the plant of the answering Respondent showing the total 

area of green belt as well as land used in irrigation dated NIL is 

ANNEXURE R-10 [PG.          ] and A true copy of the test 

report of the ETP inlet and outlet dated 12.01.2026 is 

ANNEXURE R-11 [PG.          ]. 

4.7 That regarding the disposal of used oil by the answering 

Respondent the same is disposed of to Indian Petro and 

Chemicals, ballabgarh. The ash generated from the boiler is 

disposed of to brick kiln operator. Further the digested and 

undigested dung is being utilized by in house production of the 

cake for boiler feeds. A true copy of the Form 10 for disposal of 

used oil dated 03.16.2026 and 11.12.2025 is ANNEXURE R-12 

[PG.          ], A true copy of the Gate Pass for disposal of the 

boiler Ash to Imran Bricks Supplier 10.03.2026, 20.03.2026 and 

29.03.2026 is ANNEXURE R-13 [PG.      ], and A photographs 

of the in house production of cake for boiler from dung dated 

NIUL ANNEXURE R-14 [PG.          ]. 

5. That answering Respondent is a bonafide company which is

operating its plant in compliance of law. However, the

continuous complaints before the Tribunal after the disposal of

one by a new person, on very same premise affects the working

and operation of the plant and also affects its goodwill and

reputation in the industry. Answering Respondent has provided

employment to many persons from the nearby region and is

6

48

49-50

51 - 52

43-55

56

32



contributing to the economic growth of the nation by generating 

exports and employment. 

6. That while all the legal compliances as required has been done by

answering Respondent, it is still ready and willing to comply

with any further direction or recommendation as may be made by

this Tribunal.

7. That in light of the facts stated it is submitted that the present

complaint being merely an attempt to harass the answering

Respondent for ulterior motives deserves to be dismised. The fact

that the earlier a similar OA was filed and was disposed of by

this Court after finding all legal compliances, this OA is only an

abuse of the law and deserves to be dismissed in entirety.
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Imagery ©2026 Airbus, Imagery ©2026 Airbus, CNES / Airbus, Maxar Technologies, Map data ©2026 200 m 

Measure distance
Total distance: 443.44 m (1,454.84 ft)

AOV Agro food PVT LTD

Distance from Plant to village
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